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CENTRAL AUMNISTRATIVE TRIBUNAL 
4 	 CALCUTTA BNCK 

Ne.CPC 60 of 1996 
(0,A.70 or 1996) 

Date of Order : 16.10.1996 

Present ; Hon'bl.ustjce A.K.Chattqrjee, ViceChairman. 

Hen' bift • 1. s. Pkikherjee, Administrative Puer. 

HRIDAY CHANDRA SARKAR 

Vs. 

UNION OF INDIA & URS. 

0 

For the applicant :P.P.L.B.se, counsel. 

For the reepondents;\p,F45..j 89 , counsel. 

QRDER 

Ld.Ciijøl tOrh. applicant, Ilr.P.L.Bes., states that 

the grievance of the plicant has been redressed and he 
dos3 not wU.sh  to proce with this contempt petition.: 

29 	We accordingly 
4 

not find any reason to issue a 
contempt rule. The CPCi5 disposed of as not pressed. 

3. 	However, it is f'\jnd that on 25.9.1996' the connected 

O.A, being O.A.73 of 19S was disposed of as withdrawn, but 
the Order as recorded st6wa that the CPC 60 of 1996 was  
also disposed of. In thacjrcumstanceg, the cause-title of 

the order dated 25.9.199 in 0.A.70 of 1996 be corrected by 
striking out the CPC No. 

(M. 5.Nkher3ee) 
Administrative 	er 


